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| The matter has been taken up fér orders on the prayer
of ld counsel Mr. Das who is appeam.ng R on behalf of the
it . applicant., It is found that the Case was dlsposed of on 24. 2499
and. the 1d. counsel could not produce the Railway Board's
¢ circular No.F(E) /IIT/79/PN-1/15 dated 15,4.91 ofle.B.E. Yo,

76/91 regarding payment of interest on account of delayed payment.

<8

), of DCRG and commuted value of p_ensi'on. The 1d, counsel for
“the appliCant today produces the same and submits that the
/ applz.Cant isen ultled to get interest fromthe date of retirement

i.'.e. 31.10.94 :mstead of 29.1.97 and 4.2.97 as observed in.

the judgnent dated 24,2499,

| . .
Y © Ld. Counsel for the respdts. Mr, Arofa submits that

l ' .
thHe oral prayer of reviewing the judgment cannot be entertained
in this matter. .He further submits that the Tribunal has

already directed t0 pay interest to the applicanﬁ w.&. £, the

date mentioned in. the order dated 24.2.99. So, there is no
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scope of review of the order dated 24.2.99.. He also submits

 that the Tribunal found justification in the matter of

withholding the DCRG money and commuted value of pension,

The delay was due to pendency of departmental proceeding

"against the gpplicant and the Tribunal justified the earlier

oder déted 5.7.96,

3. I have considered the submissions of ld._counsel.for
both fha parties and I find that the'matter has been decided
by the Railway Boani~itseif. The Railway Board's Circular
bearing ReB.E. No0.76/91 was issued which is related to this
matter. The séid Railway Boérdfs Circulaf R.Bs Es No,76/91

runs as follows ¢t =

"(i) In case of Railway servants against whom

disciplinary/judicial proceedings are pending on
the date of retirement and in which gratuity is
withheld till the conclusion of the proceedings.

(a) In such cases if the Railway servant is
exonerated of all charges and where the gratuity
is paid on the conclusion of such proceedings,
the payment of gratuity will be deemed to have
fallen due on the date following the date of
retirement vide Board's letter of even number
dated 25.5,83. If the payment of gratuity hasg
been authorlsed after three months from the date
-of his retirement interest may be allowed beyond
the period of three months from the date of :
. retirenent," _

The above mentioned 01rcular of Rallway Boani was not consldezed

by me at the tlme of passlng the order dated 24 2.99 since the '

1d. counsel for the applicant could not.produce ﬁhe same at the
3 h D) ek

time of hearing. In view of the aforesaui c1rcula the
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applicaﬂt was exonerated from all charges, sO "Ché payment of
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DCRG ghall be deemed to héve fallen due on the date Of
retirement; So, 1 find that it is a fit c.ase for reconsiderat-
ion of the matter in respect of the date of .:i.n‘terest as
decided by the earlier order dated 24.2.99. In view of the
aforesaid 'circwnstancés; I am of the view that the applicant
is entitled tb get interest at the .rate of 18% on the -anount

of DCRG and commuted Valué of' pengion after e_xpiry of three
months from the date of retirement(i.e. 31.10,94) till the

paymént is made, _‘I'his' order may be treated as part of the
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( D. PURKAYASTHA )
MEMBER(J)

Ord.er dated- 240 2099
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